v

| 1'0 Ahy"othcr Papers '
-1 1 \Memo of Appearance
12, Add1t10na1 Afﬁdawt

'ATI BENCH
GUWAHATI-OS o -
(DESTRUCTION OF RECORD RULES,1990)
T m
R Or?c?;os,.Shejt Ogﬁ’ﬁ?ﬁ/:% ............... P*gli ____;O . :‘MM » .;{f/efgjo a
2. Judgment/Order dtd. ﬂ//ané./.«?m/e ..... AN I —_ el
3. Judgment & Order dtd ................... Received from H C /Supreme Court
4, OA..... %?5/@2 .............................. Pg....... j- ..... to(/‘5 .......
5 EP/{JI}V/Q”/QB ................................ Pg...us 1 .............. t o/g .....
6. RiA/C.Povrrmrrsesssessssssssssssssssioosssssssmsion PBernreessssrsssesssestOueresensisseseses
7o WeSerrrssnssssmssssesssisssmssssiassssssssssssoses Pg ’
8 Rejmnder..............................
9 Rep‘ly

I

Q0000000000000 00D 00000000000 0000000

. 18, WnttenArguments..........- .......... S e

, . 14, Amendement Replyby Respondents ............. reseireresessenions
. 15, Amendmentchlyﬁled by theApphcént ..... ....... ) _v
r’) . 16. CounterReply.................._..................................., ......... Verereeriveressernataie

© SECTION OFFICER (Judl)




-,
o

|18
-
4

— e ..

P IR

Lo ewees
PRI AN ook

Eeus

e

-

FRONM No, 4
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CENTRAL  ADMINISTR/ATIVE TRIBUNAL
GUWAHATI BENCH-

: ORDER SHEET

; Original Applecation No:- 298/03
: Mise Petition No: ’ /

i‘:

E Contempt Petition No: /

' Review Applecation No: /

» Name of the gpplecant(s): T. & . gsw‘g’e/\
Name of the Hespondant(s): WO, T,. oM

r,"‘ Advocate for the apslecant;- ﬂ) MW/\,Q\M %\yg\ .
Advocate for the Respondat:- W .
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wCENTRAL ADMINISTRATIVB TRIBUNAL. GUWAHATI BENCH. \)\ v
' Original Applications No.269. 270, 271, 277, 278,
279 and 280 of 2003.
Date of Order : This the 21st Day of January, 2004.
: The Hon'ble Sri Bharat Bhusan, Judicial Member.
‘The Hon'ble Sri K.v. Prahladan. Aministrative Member.

i Chongtham Sunilkumar Singh (OA.269/03)
smt._A,xsworibala Devi (OA. 270/03) ' N
Sri Elangban Brojenkumar Singh, (0.A.271/03)

Sri Laishram Jayenta Singh (0.A.277/03)
Sri Thokchom Sanayaima Singh (0.A.278/03)

sri Okram Rameshwor Singh (0.A.279/03)
Sri T.D.Nijamkha Chiru (Q.A. 280/03) « « « Applicants

By Advocate Sri A.M.Singh.

= Versus -

. 1. Union of 1India,

represented the Secretary to the
Sovernment of India,
Ministry of Home affairs,

. New Delni.

2+ The Secretary to the Govt. of India.
Ministry of Finance,
New Ihlhio : .
3. The Director General of S.S.B, East Block-V,
. R.oComtam. New Delhi-GSo )
_ 4. The Chief Veterinary Officer,
. -Directorate Office, .
S.8+.B, R.K.Puram, New Delhi-66.

5. The “ivisional Organisation/Inspector General
Manipur and Nagaland Division, Lamphel,
Imphal. Manipur . « + « Respondents.

By Sri A.Deb Roy. Sr «C.G.S.C.

-—-——-«

SRY BHARAT BHUSAN ,MEMBER (J)

- The aforesaid 0.As involving identical questions of
lqw;add tacts are being disposed of by‘ihis cémmoh order .
2.  The applicants in all the cases are Senior Field
Aaslétant (veterinary) serving in Special SBIV%CQ-Bureau (ss8
for short). The case of the applicantslis that [the veterinary

establishment in any organisation or Directorate or Institute,



‘there exist a certain post or posts with normally a nomen=-
CIature @s VFA or stockman or Animal Husbandry or Vbterinary
COmpounder or Vaccinator or Dresser or Field Assistant. Their
main work is to render minor veterinary service like vaccina-
tion, Castration, dressing of wounds treatment of animal. So
works of every such post either of the Directorate of Assam
Rifles or B.S.F or other organisation are to be treated as
same in view of the Section 30(b) of the 1ndian Veterinary
Council Act 1984. And moreso the minimum qualification of such
post is matriculation with diploma or certificate or exper ience.
It is stated that as discussed in para N0.55.284 of the Sth
Centrallpay Commission by taking these different nomenc lature
. of post into account fhe pay scale was recommended to revise
équally to k.4500-7000/- 80 that there may not arise any
question of pay anomally. But the respcndents failed to
implement the same without any cogent reason and denied the'
right of the applicants to enjoy the said revised pay scale.
It has been contended that the pay scale of similarly situated
veterinary compounder of Forest service and compounder of
B.S.F have already since been revised to R5.4500~-125-7000/~.
It has turther been urged before us that tor the purpose of
the similarly situated veterinary rield Assistants serving
in Assam Rifles had taken the matter to the Tribunal and the
Guwahati Bench of the Central Adminstrative Iriounal nad
granted them the relie¢ while disposing of 0.A.65/2002 on
114122002, The applicants submit that relief on similar line
be granted to them as well. The relief claimed in the O.as
are as under ;

. (1) ReSpondents be directed to upgrade the pay scale
ot :Sr,V.P.A (5.5.B) to R.4500-7000/~ in parity with Sr.veterj-

nary Compounder of Forest Department w.e.f. 01.01.1996;



(i1i) t¢ direct the.ReSpoﬁdégﬁs to conside? for changing
the nomenclature of the present petitioner's pOSt.Of Sr.QFAs
either Senior Veter inary Compounder or Sr.VEterinary Assistant
etc. |
3.v The learned coungel for the applicants at this stage

submits that the representations praying for grant of such

(teiiefs had alreédy been submitted by them to the Ministry

of Héme Affairs, Govefnment of India but they have not received
any favourable reply so far. At this stage, the learned counsel
for the'applicants urges that the applicanté.wé:;Z';;mediately
furnisgzgqpies of the represantatiohs in respect of all the
appiicants to the respondents for their kind consideration.
Thisibéiﬁg 50, in our view this batch of C.As can be disposed
of at this stage itself by giving direction to the applicants
to move fresh comprehensive representations befoée the respon-
dent§ within a period of 15 days from today and thereafter

the rqs§dndents ahall prcceed to dispose of the same within

a beridd of 2 months thereafter by taking into éqnsideration
thg’obsérvations made by the Tribunal in 0.A.65/2002 in its-
juégﬁgpt dated 11.;2.2002. A

)  111 the above applications are accordingly disposed of.

-NO order as to costs.

A copy of the judgment be placed in each case file.

sd/MEMBER (A)

sd/MEMBER (J)
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ORIGINAL APPLICATION NO?—M OF 2003.

Shri Thokchom Sanayaima Singh.

ADMINISTRATIVE TRIBUNAL

:

Applicant.
- Versus -
The Union of India and others.
Respondents
Sl Nomenclature Brief description of documents Page
No. of documents From To
(1) (2) ©) 4
1. | Application Application filed by the Applicant 1-18
2. | Affidavit Affidavit of the Applicant 19-20
3. | ANNEXURE A/1 | Certificate of T.D.C. 4
4. | ANNEXURE A/2 | Certificate of Veterinary Field Assistant 29
Course.
5. | ANNEXURE A/3 | Appointment order dated 30/09/1994. 28 -2
6. | ANNEXURE A/4 | Letter dated 17/03/1993. 3
7. | ANNEXURE A/5 | Relevant page showing pay scale of
Veterinary staffs of the $.5.B. in the A
Central Civil Service(Revised Pay)
Rules, 1997, First Schedule of Part “A”
8. | ANNEXURE A/6 | Relevant portion of Section 30 of India 4
Veterinary Council Act, 1984, 7
9. | ANNEXURE A/7 | Relevant page showing the pay scale 48
of Forest Depit.
10. | ANNEXURE A/8 | Memorandum dated 26/02/1990. &9 -2
" | 11. | ANNEXURE A/9 | Relevant page containing Appendix-ii 213
of the Hand Book of ICAR. :
12. | ANNEXURE A/10 | Relevant page of ROP, 1997 Part B 3¢
SI.No . XXII.
13. | ANNEXURE A/11 | Order of the Hon'ble Central '
Administrative Tribunal dated 3¢
11/12/2002. '
14. | ANNEXURE A/12 | Convey letter of the Government of 2Q
India dated 28/10/2003.
15. | ANNEXURE A/13 | Representation dated 29
16. | ANNEXURE A/14 | Memorandum dated 14/05/2002. 40

Signature of the Applicant

- For use in Tribunal’s office.

- Date of filing :

Registration No. :

405,

Pt s P
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

GUWAHATI BENCH

Original Application No.2. )% of 2003,

Shri Thokchom Sanayaima Singh, aged about 30

* ' years, S/o Th. Ibotombi Singh, by occupation a Senior
Veterinary Field Assistant in S.S.B., now posting at
C.0. Office (SSB), Moreh, Manipur & Nagalaﬁd, a
resident of Toubul Awang Leikai P.O. & P.S.
Bishnupur, District - Bishnupur, Manipur.

APPLICANT.

- Versus -

1. The Union of India through its Secretary to the
Government of India, Ministry of Home Affairs.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

3. The Director General of S.S.B., East Block-V,
R.C. Puram, New Delhi — 66. |

4. The Chief Veterinary Officer, Directorate Office,
5.5.B., RK. Puram, New Delhi - 66.

5. The Divisional Organisation/Inspector General,

@Zfﬂ} Manipur and Nagaland Division, Lamphel, Imphal,

. . l((u" Manipur.

Q M RESPONDENTS.
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Details of Application :-

1. Particulars of the order against which the application is made -

Against the inaction of the Respondents in implementing the Central
Civil Services (RP) Rules, 1997 in the other words for non implementation of
the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of

the 5.S.B. which has been nomenclatured as Senior Veterinary Field

Assistants (SVFA).
2. - Jurisdiction of Tribunal :-

The applicant declares that the subject matter of the present case
where he wants redressal is within the jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3. Limitation :-
The subject matter of the present case is as regards to unequal
treatment in implementing the CGS (Revised Pay) Rules, 1997. There is a

delay of 555 (five hundred fifty five) days in filing,

4. Facts of the case :-

(A)  The applicant is a bonafide citizen of India and belongs to Scheduled
Tribe having permanent residence at Toubul Awang Leikai, P.O. & P.S.
Bishnupur, District — Bishnupur, Manipur. The present Applicant is an

e(il%izated person possessing the following certificates and degree :-

® Metric Examination in the year 1987 under the Board of
Secondary Education, Manipur.
(i)  Three Years Degree Course (Science) in the year 1993 from

Manipur University.



(i) Elementary Animal Husbandry & Veterinary Science
Examination in the year 1987-88 from School of Veterinary
Sciences & Animal Husbandry, Manipur, Government of

Manipur.

True copies of certificates (i) T.D.C. and (ii)
Veterinary Field Assistant Courss are enclosed
herewith and marked as Annexures-A/1 and

A/2 respectively. .

(B) After successful completion of Elementary Animal Husbandry &
Veterinary Science Course the Applicant joined in the private Poultry
Industry for about one and half years. While the Petitioner was serving in the
pri\l/ate Poultry Firms, applied for the post of Sr. Field Assistant(Vety.) in
response to the advertisement issued by the Directorate General of Security to
the post of Sr. Field Assistant(Veterinary) in S.S.B. The Directorate of
Ger;eral Security Office of Divisional Organiser, S.S.B., Manipur, Nagaland
Division issued Memorandum being No.NGE/A-3/91/10604, dated 30"
September, 1994 to offer the post of Sr. Field Assistant(Veterinary) in the
Directorate of General Security of the Divisional Organiser, $.S.B., North
Assam Division, Tezpur in the scale of pay of Rs.975-25-1150-EB-30-1660/-

per month.

-

True copies of the appointment order dated

"wr v 30/09/1994 is enclosed herewith and marked

as Annexures-A/3.



C. The present Applicant is Senior Field Assistant(Veterinary) also
known as Animal Husbandry Assistant, Compounder, Dresser, Stockman,
Stock Asstt. Vaccinator and Milk Recorder etc. They are categorised
paraveterinarian posts. They provide auxiliary support Veterinary and Animal

Husbandry practice.

The minimum required qualification of. such vpost is Matriculation
with Diploma or Certificate with experience of one or two years as the case
may be. Section30 of the Indian Veterinary Council Act., 1984 also provides
the minimum qualification and nature of works to be done by such posts. The

relevant portion is hereby produced.

Sec. 30(b)  Practise Veterinary Medicine in any State_:-

Provided that the State Govcmment may, order, permit a person
holding a diploma or certificate of veterinary supervisor, stockman or stock
assistanf (by whatever name called) of any state or any veterinary institution
in India to render under the supervision and direction of a registered

Veterinary practitioner, minor veterinary services.

Explanation :- “Minor veterinary services” means the rendering of
preliminary veterinary aid, like vaccination, castration, and dressing of
wounds, and such other types of preliminary aid, like vaccination, castration
and dressing of wounds, and such other types of preliminary aid the treatment
of such ailments as the State Government may, be notification in the Official

Gazette, specify in the behalf.

- Therefore, duties and nature of works of all such posts are to do minor

veterinary services which provides auxiliary support in Veterinary and



Animal Husbandry Service like véccmation, castration, dressing of wounds
or treatment of ailments etc. In this regard, a clarification was sought by the
Chief Veterinary Officer, Directorate G‘gxféraf ot Secunty; “Umce of the
Director, S.S.B. vide letter being No.24/Vet/SSB/90-VC-2 dated 01/01/1993
to the Government of India, Ministry of Agriculture, Department of Animal
Husbandry and Dairying. In reply to the above mentioned letter the
Govem?nent of India was informed about the minor veterinary services like
vaccination, castration, dressing of wounds and such other types of
preliminary aid or treatment of such ailments can be undertaken by a person
holding a Diploma or Certificate of Veterinary Supervisor, Stock-man or
Stock Assistants under the supervision and direction of a registered
practitioner.

A true copy of the said letter dated 17/03/1993

is enclosed hereWith and marked as Annexure-

A4,

D. That, initially, the pay scale of the said post i.e. Veterinary staffs or
Para Veterinary was placed at the pay range from 950-1500/- to 1200-2040/-.
But, now as per 5™ Pay Commission Report, the Central Government revised
the pay scale of the said Veterinary staffs/or Paraveterinarian posts to fhc
scale of Rs.4000-100-6000/- p.m. by naming the post such as
Stockman/Compounder/Stock Asstt./Animal Husbandry Assit./Dresser efc.
All the concerned Department under Central service have implemented the
said revision of pay. However, in the case of Senior Veterinary Field
Assistant of S.S.B., Respondents deliberately failed to implement such

revision of pay by taking the chance of mentioning in the nomenclature of



Sr. V.F.A. in the Column of Veterinary staffs of the Central Civil Services

(Revised Pay) Rules, 1997.

E. That, instead of Implementing the Pay scale given in the First
Schedule of Part “B” of the said Civil Services (RP) Rules 1997 ie. 4000-
100-6000/- by taking analogy of the post or veterinéry staffs as described in
Section 30 of the Indian Veterinary Council Act. 1984,-where it is clearly
stated that what ever name may be called, but the Respondents implement

the C.G.S.(RP) Rules 1997 in Schedule “A” i.e. Rs.3200-4900.

True copies of the relevant page showing pay
scale of the veterinary staffs of the S.S.B. in the
Central Civil Service (Revised Pay) Rules,
1997, First Schedule of Part “A”. Relevant
r,% | - Portion of Section 30 of India Veterinary

Council Act, 1984 are enclosed herewith and

cf\r marked as  Annexures-A/S and A6

respectively.

It will not be out of place to mention here that the post of Sr.
Veterinary Compounder attach to Central Forest Service was initially fixed
at the pay scale of Rs.950-20-1150-EB-25-1400/- less than the pay scale of
Sr. VFA, S.5.B.. But with the new pay revision the pay scale of the said Sr.

Vety. Compounder of Forest Service is revised to Rs.4500-125-7000/-

A true copy of the relevant page showing the
pay scale of Forest Dept. is enclosed herewith

and marked as Annexuré-A/7 .
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The Petitioner begs to submit that the Compounder of BSF is also
énjoying the pay scale of Rs.1400-2300/- pre revised and after revised
Rs.4500-125-7000/- per month. It is also begged to submit that the nature of
work of Compounder B.S.F. is only to maintain pharmatical works under

supervision of a Register Veterinary Doctors.

F. That, The Director General of Security issued a Memorandum being

No.30/SSB/VC/89(19) dated 26™ February, 1990 to the extend that the aims

- and objectives of Veterinary and Animal Husbandry work and charter of

duties to be performed by the GAG Gr.I (Vety.) and para-veterinary staffs. In
the said Memorandum dated 26/02/1990 the charter of duties of Veterinary

staffs is enclosed as Annexure-III and the same is reproduced hereunder :-

“ | ANNEXURE-III

CHARTER OF DUTIES OF VETERINARY STAFF _SFA-

(VET)/CONST(VET)

L To visit remote areas/broder villages covered by the SSB to
render free veterinary and Animal Husbandrj;) aid and care to the
needsﬁ live-stock owner in respect of live-stock/poultry under the
overall guidance/instructions of CAS-Gr-I(Veterinary) and other

supervisory officers.

2. To remain on tour for a minimum of 15-20 days per month
imparting door to door veterinary cover to the live-stock owners in

the area under his charge.



(
8
N\

3. While on tour, to visit NIP camps for the purpose as also fto
deliver lectures on different aspects of Animal Husbandry to generate
better awareness among the local people about common diseases and

hygenic management of live-stock for better profitable. For this

purpose, his monthly tour programme will be finalised well in
advance with the approval of the Circle Organiser, the concerned

CAS Grade-I(Vet) and A.O.

4. To submit his tentative tour programme for the following

month through C.O. to CAS Gr.-I(Vet) at least a fortnight in advance.

3. For every calendar month to submit a detailed tour diary to
vhz‘s controlling authority to reach him by ‘the 7 of the following
month at the latest. Generally, his touring will be with NIP teams but
only for a day or two at each such camp or with Cos/CAS Gr.-I (Vet)

’% Independent touring may be allowed in special cases by CAS Gr.-
&g‘ I(Vet)/C.O. with the approval of AO/SAO.

&fy’\ 6. To assist the CAS Gr.-1(Vet) in performing day to day wortk.

G§t‘ 7. To properly maintain expendable and non-expendable stock of
medical stores/equipment etc. as also the stock and issue registers
and other records in connection thereof. These will be verified by the
CAS Gr-I(Vet) once every quarter and by other coﬁcerned
supervisory  officers  periodically. AFO  SFA(Vet)/HC(Vet)
Constable(Vetr) will be personally responsible for any lapses

including for shortage in stores/equipments in this regard.
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8. To strictly follow the instructions and orders of CAS Gr-I(Vet)
and other supervisory officers and to carry out the veterinary civic

action programme accordingly.

9. To ensure that kits provided to him are properly utilised and

kept ready as per requirement.

10.  To administer only those drugs/medicines which he has been
taught and is authorised to handle. He will not administer intravenous
injection/treatment beyond his skill and competence. In case of any
complication he would contact CAS-Gr-I of his area for guidance the
State  Veterinary  Dispensary/Hospital/Centre  etc.  (these

areas/villages will be given the lowest priority).

9. To submit his monthly detailed tour diary highlighting all
aspects of the work done during the month to his Controlling Officer

by the 5™ of the following month at the latest.

10. To ensure that at veterinary centres, emergency tray and first
aid kits are always kept ready and reserve to meet any type of

emergency.

11. To correctly prepare in advance and submit in time the
annual/supplementary veterinary indent of medicines/equipment/other
stores to the SSB Directorate, New Delhi, through the Divisional

Organiser for timely procurement of stores/materials.
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b 12. To correctly and expeditiously distribute the veterinary
stores/kits etc. on receipt among the AFO/SFA(Vety) under his.

control,

P . 13 To ensure proper and up-to-date maintenance of medical
stock and dead stock registers (instruments/equipment) and other

prescribed documents/records etc.

14. To ensure that there is no excess stocking specially of short-
life drugs which may lead to avoidable wastage. To also ensure that

medical stores held do not become date expired.

15. To keep close liaison with the local State Animal Husbandry
authorities/Army Veteri;%aiy Hospitals, etc. in the area of his
responsibility. Also to keep himself abreast of developments in his
‘ professional field as also about important Animal Husbandry

: programmes/activities undertaken by other authorities/agencies in the
“ %‘/ N%prea.
I N

,l %‘gﬂ\aﬁ 16.  To regularly submit the monthly progress report (MPR) in the

i prescribod profavma in vosnort of bis grea of charge through his
Conireiiisg oywur in time so that the consolidated compiled report

reaches the SSB Directorate, New Delhi by the due date.

17.  The CAS (Veterinary) posted at the Training centres will

submit the MPR in respect of his work through his controlling officer
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to the DIG(T) with a copy to the Chief Veterinary Advisor, SSB

Difectorate.

18.  To undertake and perform such other duties as may be

assigned to him by the higher authorities.”

A true copy of the Memorandum dated
26/02/1990 is enclosed herewith and marked as

Annexure-A/8.

H. That, as stated above the duties and nature of works of the Sr.VFA
and other posts like Stockman/Compounder/Stock Asstt./Animal Husbandry
Asstt./Dresser etc. are minor veterinary service rendering preliminary
veterinary aids like vaccination, castration, dressing of wound etc. Therefore,
the nature of works or work allocétion of all the veterinary staffs (or para —
veterinarian post) are almost same in view of the Section 30(b) of the said
Act. 1984. But in ground reality the Sr.VFA in S.S.B. and Forest Department
are more ordous and than the other veterinary staffs of other Departments.

L The Service of the Sr.VFA in S.S.B. with one year certificate course
in the Veterinary Science is also a Technical Post. In the Hand Book of
Indian Council of Agricultural Research (ICAR), it is clearly pointed out that
Field Assistant in Veterinary is also a Technical post vide Appendix-II of the

said Hand Book of ICAR.

@ K}g A true rue copy of the relevant page containing

-8 Appendix-II of the Hand Book of ICAR is

enclosed herewith and marked as Annexure-

A/9.
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It fnay also be relevant to mention that in CCS(RP) Rules, 1997 Part
13 S1. No.XXTI there is also another column under the heading of “Other
Technicians” and the same is reproduced herein :-
“XXII OTHER TECHNICIANS”
(a) Post requiring matriculation with some experience as minimum

qualification for direct recruitment Rs.4000-100-6000/-

One Shri S.M. Singh VFA of Assam Rifles who is similarly situated
with the present Petitioner filed an O.A. No.65 of 2002 before the Hon’ble
Central Administrative Tribunal at Guwahati Bench wiih similar prayer
praying hereunder except at the scale of Rs.4500-125-7000/-.The said O.A.
No.65 of 2002 was disposed of vide judgment and order dated 11/12/2002
with the following observation and direction “Considering the facts and
circumstances we are of the opinion that the matter requires no further
adjudication from our end. The Government has taken a decision in principle
and in view of the pendency of the Court proceeding the authority did not
take any step for implementation of the matter. VIn view of the clear statement
made by the respondents we q’ispose of this application with a direction on
the respondents to implement the undertaking as expeditiously as possible,
preferably within a period of three months from the date of receipt of this
order. The application thus stands diséosed of. There shall, however, be no
order as to costs.” this stands disposed of . There shall, however, be no
order as to cast. In pursuance of the order of the Hon’ble Central
Administrative Tribunal, Guwahati, the Government of India, Ministry of
Home Affairs convcyed. sanction of the competent authority to grant that
revised pay scale of Rs.4000-6000/- in pléce of Rs.3200-4900/- vide letter

No.I.27014/16/99-PF.IV dated 28" October, 2003.



True copies of the relevant page of ROP, 1997
Part B S1L.No.XXII, order of the Hon’ble
Central ~ Administrative  Tribunal  dated
11/12/2002 and convey letter of the
Government of India dated 28/10/2003 arc
enclosed herewith as Annexures-A/10, A/11

and A/12 respectively.

5. Grounds for relief with legal provision :-

(a) The Veterinary establishment in any organisation or Directorate or

Institute, there exist a certain post or posts which normally nomenclature as

VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Field Assistant (Whatever name may be calledy.

Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatment of animal. So works of every such

post (which is termed as paraveterinarian post) either of the Directorate of
Assam Rifles or B.S.F. or other Organisation are to be treated as same in

view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And
moreso the minimum qualification of such post is matriculation with diploma

or certificate or experience as indicated in the said Section 30(b) of the said

| Qg}&Act. 1984 ; so also as discussed in para No.55.284 of the 5% Central Pay
| Commission by taking these different nomenclatured of post into one ground
as paraveterinarian post, the pay scale was recommended to revise equally to
Rs.4500-7000/- so that theré may not arise any question of pay anomaly. The
Central Govt. also accepted and approved the recommendation and revised

the pay scale of such post to Rs.4000-6000/- by reflecting under the heading

“XXIV-Veterinary Staffs”(c) of the CCS(RP) Rules, 1997. But the
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Respondents failed to implement the same without any cogent reason and

denied the right of the applicant to enjoy the said revised pay scale.

(b) The Pay Commission also discussed about other posts of

Technicians for which minimum educational qualification is only

matriculation with some experience and recommended to revise the pay scale

to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is

approved by the Central Government and included in the CCS(RP) Rules, -

1997 and reflected under the heading or column No.”XXI-OTHER

TECHNICIANS?” for convenient the same is reproduced herein :

()

(b)

“XXII - OTHER TECHNICIANS”

‘Posts requiring matriculation

With some experience as minimum ... Rs. 4000-5000/-
Qualification for direct recruitment.

Sr.VFA of S.S.B. is also a technical post and the minimum
qualification is matriculation with diploma or certificate (vide A/8 and
Section 30(b) of the Indian Veterinary Council Act., 1984). Looking
in this angle too, the pay scale of VFA/AR is sought to have revised
to Rs.4500-7000/- as done in the case of Central Forest Department
in ROP, 1999.

That, similarly situated with the present Applicant’s case also
disposed of vide judgment and order dated 11/12/2002 passed in O.A.
No.65 of 2002 and the authorities also complied the said judgment

and order by enhancing the scale of Rs.3200-4900/- to 4000-6000/-
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(d)  That, the VFA/SSB and its counterparts (or equivalent posts) in
different organisation or Directorate or Institute are all same and
equal either in the nature of works or in looking to the minimum
educational qualification. So, the principle of equal pay for equal
works is applicable in the present case as enumerated in Article 39(d)

of the Constitution of India.

6. Details of the remedies exhausted :

The applicant and other colleagues filed number of representations,
the latest one was submitted on .M.-ix&?”?/jd;)ﬁer the Ministry of Home
Affairs has taken over the SSB to the Respondents with a prayer inter-alia to
implement the 5™ Pay Commission to the Sr.Vetrerinary Staffs of S.S.B. as

done in case of other Veterinary staffs of different Departments.

In response to the said. representation the Directorate General of
Security Office issued a Memorandum being No.15/SSB/A-4/2002(2)-2567
dated 14/05/2002 to the extend that “2. The scale of pay of other designated
post prevailing in the other Department cannot be appliéable in this
Department. The post is designated as SFA(Vety), the scale of p;ay attached
to the post of SFA(Head Constable) will be admissible to the incumbents

holding the post. Hence individual concerned may be informed accordingly.”

and Memorandum dated 14/05/2002 are

%{}r‘g\ : True copies of the representation dated &0, , A0+~
&
(l(\'

fo*

enclosed herewith and marked as Annexures-

A/13 and A/14 respectively.
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7. Matter not previously filed or pending with any other Court :

The Applicant further declares that he had not previously filed ény
application, writ-petition or suit regarding the matter in respect of which this
application has been made, before any Court or any other authority or any
other Bench of the Tribunal nor any such application, writ-petition or suit is

pending before any of them.

8. Reliefs sought :
(i) Respondents be directed to upgrade the pay scale of Sr.Field
Assistant(Vety.) (8.S.B.) to Rs.4500-7000/- in parity with Sr.
~ Veterinary Compounder of Forest Department w.e.f. 01/01/1996 ;
(i) to direct the Respondents to consider for changing the
nomenclature of the present Petitioner’s post of Sr. VFAs either

Senior Veterinary Compounder or Sr. Veterinary Assistant etc.

9. In the Interim :-
During the pendency of this Application the authorities shall not be

barred to implement the Central Civil Service (Revision of Pay).

Signature of the Applicant.

WL ﬁ Dl
Dated/Imphal, o% ﬂy r ag/
K .
The )é December, 2003..

By :-
Advocate.

10.  The application is being submitted by hand through the Applicant’s

duly appointed counsel.
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12.

. i
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Particulars of Postal Orders filed in respect of the application fee :-

List of enclosures :
(1) Application in triplicate.

() Affidavit

(3) Postal Order No. dated

in favour of the payee, the Registrar, CAT, Guwahati Branch,
Guwahati.

(4) 5 extra copies of the application for 5 Respondents.

(5) Index in Form-1.

(6) Receipt Slip.

(7) Vakalatnama.

QMIQ

S
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VERIFICATION

I, Thokchom Sanayaima Singh, aged about 30 years, S/o Th.
Ibotombi Singh, by occupation a Senior Veterinary Field Assistant in S.S.B.,
now posting at C.O. Office (SSB), Moreh, Manipur & Nagaland, a resident of
Toubul Awang Leikai, P.O. & P.S. Bishnupur, District — Bishnupur,
Manipur, do hereby verify that the contents of paragraph Nos.1,4 & 9 are true
to personal knowledge and contents of Para Nos.2 and 3 are believe to be true
on the legal advice and the contents of the para No.5,6,7 and 8 are true and
correct excepting those legal points and those legal points are based on the

information of my counsel which I also verify believe to be true.

Dated/Imphal, =l ?
The )S&‘ December, 2003.‘

By :-

Advocate.

To
The Registrar,
Central Administrative Tribuﬁal,

Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION NO. OF 2003.

Shri Thokchom Sanayaima Singh.

Applicant.
- Versus -
The Union of India and others.
Respondents.
AFFIDAVIT

I, Thokchom Sanayaima Singh, aged about 30 years, S/o Th.
Ibotombi Singh, by occupation a Senior Veterinary Field Assistant in S.S.B.,
now posting at C.O. Office (SSB), Moreh, Manipur & Nagaland, a resident of
Toubul Awang Leikai, P.O. & P.S. Bishnupur, District — Bishnupur,

Manipur, do hereby solemnly affirm and state as follows :-

1. That, I am the Applicant in the accompanying application. 1 have
gone through the contents of the present application and as such I am well
conversant with the facts and circumstances of the case. I am presenting this
affidavit in support of the statements made in the said application. These are

true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4 and 9
are within my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7
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and 8 are based on the information received by me from my counsel which I

believe the same to be true.

3. That, the documents at Annexure-A/1 to A/14 are the true and correct
copies of their originals.
( Th. Sanayaima Singh )

DEPONENT.

Dated/Imphal,
The. épls)ecember,r 2003.

Drawn up by :-

Advocate.
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means the rendering
castration
feliminary uid
’treatmgg__o_f such™miments 15~ the ~State™ Guvernment

t specify in the bebalf
_ . be entitled 'to sign or authenticate a veterinary hcalth
DQ certificate or any other certificate required by any law to be
qualified veterinary practitioner;
at any inquest or in any
cou AW - section 45 of the Indian
/i~ Evidenco Act, 18712,011 any matter relating te vetérinary mediciae.

‘ ' H UM , '

and

e TN e

Rcmoval
of namcs
{Mrom the
ladian vete-
rinary\prao-

- . titiynore

£CgIBIcEY

Pcrson
enrolied om™ ™
lpdiun vete-
ginury prac-
titioners

- regicter to

nouly change
of place qf
cesidenco o™
praclice. '

. e

.

Privilegos
of persony
who aroe
earolled o=
indian
veterinary
“practitioners
vegistet.

Right of
petsons who
arc enrolled

on the Jndiam

veterionry

practitioness - - -

Tegistots

|

/

T,
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RO j ’
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, ANNEXUF& A/?,
A-'M C()MI‘IIA Il()N (0118 I’H'Ill( lLNlIlAL PAY COMMISHION I\Ill'()l!l
) (2) (J) ) (%) .
7 Rungoomcer/Fomt 1400-40-1800“3 50—2300 $500-175-9000° 104,10 :
* Rangor - A
8. Amtt anmvnwtof 2200-60—2300-58-75 -3200 - 6500-200-10500 - 104.10 o
nae Foruuvv'xun are 100-3500' IREST + 7500-250-12000 '
. nns““‘ A SR AR T RTTRY
9. Firernan, ., - ) 750-12-870-58-14—940 i 2610-60-3150-65- 104:11 ..
PN RN C AT B v o 3540 AR
mAndumnanlecobarlslandu' TR A N Y O B
Directorate of Fisherics Cooe ,
12. Fisheries Development 2000-60-2300-EB-75-3200 6500-200-10500 - 14.20
Officer/Asstt. Dir. 7500-250-12000 «
13, Surveyors 1200-30-1560-EB-40-2040 4000-100-6000 - 104.21
. . yorg 10 14500-125-7000 u :
UITY AU DRUT I e v $000-350-8000:.
14. Plant Opentot-cum- 950-20-1150-EB-25-1400 4000-100-6000 104.22
: Mechanic't -+ et ;:* : R A
1 Public Works Departmcnt ‘ .
15. Assit. Town Plannor 2000-60-2300-[21! .75-3200:  6500-200-10500 104.23 ’J‘
‘ Co 100-3500 V. £7500-250-12000 :1
16.1- Assistant Shod .Muu 1200-30-1560-EB-40-2040 : 4500-125-7000 . 104.24

17.1 Shed Master* 7 1400-40-1800-EB-50-2300 $000-150-8000  104.24
18,; Overseets)2 01100 950-20-1150-!58-25-1400 3050-75-3950-80- 104.25

i Bt 4590 ¢ - T ure .
reL o o, Lt 4000—1“)-6@ o
+~| Health Department  ° ' ‘I e
19. Pharmacists 1200-30+1560-EB-40-2040 45(»-125-70(”' .1104.28
o ue lu,unz, ORI X N N EL AL 5000-150-8000 i —_
5500-175-9000

/A 20.‘Umm|n-cum-Mcw 950-20-1150-EB-25-1500 ‘«6000-100-6000 “104 29 -
| ?,M“vq'}”‘ﬂl S \/qhnuﬂ' B A " . :
Forest Department ©*~ ¥+ =1 ¢ 1 r R R
/ ¢ Veterinary Compounder 800-13- 010-EB-20-1150 «- 4000-100-6000 ! 104 30

22, Senior Veterinary ©  950-20- 150-58-25-1400 4500-125-7000.. - 104.30
Compounder G T et
Dadra and Nagar Havell s o T e

‘ . Health Departmept> = - ~ = ' 7" . ,
23 pBio-Chemist ' r+ 1> 1640-60-2600-58-75-2900 6500-200-10500. - - 104.32
uyPublIcWorleepartment 0y e
24, Draughtsman Grade { 1400—40-1800-EB‘50-2300 : 5000-150-8000;.* 104.33
25. Draughtsman Grade I  1200-30-1560-EB-40-2040 4500-125-7000 .+ +104.33

- 26,1 Draughtsman Grade lil 950-20-1!50-5&25—1500 4000-100-6000 - 10433 : |
' Lakshadweept - ‘ S ' ‘

PECERI

- i~ Directorate of Health v

¥ f - AyuxvedioPhylidmt 2(X)0-60-2300-EB-75 32000 8000-275-13500 10436
| TR I F R L masoo : o

l)l.’t!f‘i tyy)d W1 e e g

e
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e o e ANNEXURE- A%

————— -

Noe 30/ 551/ Ve/89(19)

Direstorate General of Security
Offite of the Diractor 35B

kast Block-V, R.K,Puram - L
New lelhi ~ 110066

‘Dated the 26 Feb 1990
‘NEMORENDUM

Aims and ohjnctiveaiof vetrinary and animnl

'»'ﬁ?ﬁandﬁminds of the people in the hordering and remote areas by

%3i;updifting *their soclo-egonomic canditions through an efficdent

t

husbandry wotk and charter of dutles to be performed :

Al by the CAS Or-1I (Vets) and the para-Veterinary staffe
: ;ﬁfﬂﬁﬁ%ﬁ The main objective of the weterinary and anumal hukX
ihusbahdry work in the SSB is to motivate and win over the heart

%gflivéistock and popultry occupation/farming which is one of the¢
gﬁw dimost. significant assets and even source of livelihood so "
.‘,%l

+

$

@thqt%&he people inhabiting the remote strategic areas ofl the

Hifcou

try become more reuveptive to the.SSB philosophy and . .to . ¢

ol , f
fg%.\,ﬁ.mar, ;eripate in- S5B wox‘k/progra;nzne? g
it - ‘ X e
&ﬁZ.Zﬁ‘s ‘To achieve the above objective, the Veterinary= ';ﬁ
%%andkﬁnimal,ﬂgsbandry work shall ain at the fellowing main. ‘

1
. Sy
’ agd. A R
) T AN A
)

LS ;
’T@tggé%zgu ) . . .
To generate among the pcople awarcness roegurding

hygenic menagement/nutritional requirements of live

ding those due to deficiency and their prevention. -
To providem, frec ot cust, en effective veterinary -4
health cover to livestock and poultry in-the

- bordering/remote villages eapecinlly helongling to .
the weaker sections (including SCs/S8ls) by
rendering necessary preventive/curative veterinary

measured,

To -educate villagers ahbout new developments/
innovations as regerds the economically viable

techniques for betier vrofitability.

The veterinary/pareavcterinary- staff will be
responsible for providing veterinary hnd Animal

i iHusbasdry extension faclliltiey Lo 1l necdy peoplo to the

‘vbest 4f their knowledge and skill in the fullest splrtt of
Iﬁﬁﬁelfl%SS and dedicated service. ’
e T &

. o ' <
et The non-gazetted /para-vatetinnry sak stafy like
" AFO(Vety), SFA(Vety), HC(Vety) Const. (Vety) glvine first

stock/poultry, their common ailments/diseasca inclu- .

A
.
'

B
4

)

" aid treatment and basic Animal husbendry extension nctivities,.

2 will'perform duties limited to their ¢kilt, as prescribed,
".under the general dmgXmx Xxmikad Xe¥IMuXr guidance ol vete-

~ \dinary doctors, In case of n~uy complications, bthey will soek

iy Jiom x

i mmg@iarg help of. the concatned CAB(Vely) Gr-I.
a1 - — : : :

Cortd fe, mh
0“24/%m :

o
— e T ..:ﬁapwﬁm‘u;._ﬂ* o
.4 N .
A

‘. - S T
M

i
!

. breeds of livestock and poultry eud their managemen}'

¥
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wen

5- A list of kit for veterinury uwdiwﬁne 1/equi pments to
bdis used to SFA(Vety) is ulwo enclosed. Proper utillsation

j3Diisional CAS ‘Grade~I(Vety).

'J'};ﬁG:ﬁ There is one- bFA(Vety)/Constdble(Vety) for each e /
2 ‘Clcle and in the first instance he must cover all ‘remote and’ f :
fo fhung villages in his Circle. He should first tour witp /

,-th CO/CAS Grade-I where-ever po,uibln AIL N Ly P camps

stv of two days move to the next camp for providlnﬁ B

i coprehensive veterinory covet to the villnges in that nrea.

" “Asa regulare routinem, the para-veterinary gtaff must agso-

" clte with the civic action teams and ulso visit all minor -
ant major publicity campaipgns when-ever held in this area. It
_mut be clearly understood by ‘the veterinary staff that

- thdir services will always be free of cost and not 1ln return
'fo:any consideration, what-so-evers -

T “Phe charlor of duties of Divisional CASyGre I(Vnty)/

-+ 'Cll=Gr=1I para-veterinary staff are cnclosed ns Aunexuxe —l”II‘
. '-«uu IlII for information and strict compliance.

L,

"*w8+~_w_Pleuse acknowledpe raeceipl, L

sd/- |
_ _ - ( VoN. NEGI') - -
Eaa — T uwury rrsPuc'coa GLNLRAL(DLV)‘

P e e —— R

P AP rRrE Y

l ~ .
. '
~ [ ’/

uﬂad replenishment of medicinea should be enaured by the 7 .. . i




L. PO -

- . Tb'
R OF_DUTLES_OF VELERINAKY SLAFE SFis (VEL)/CONSE(VEL)

. To visit remote areas/broder villages covered by the O .
,SSB to render free vetarinary-and Animal Husbandry aid and care ¢
gtd”the'needy live=stock owner in respect of 1ive-stockppoultry !
junder: the overall guidance/instiructions of CAS=-Gr-I(Veterinary) . /

@g'gnqther supervisory officers.,

NN PRI : o o
WAaT j e
‘_g 3ﬁﬂ‘ To ‘remain on tour for a minimun of 15-20 days per mqnth' -
%+ g pparting door to door veterinary cover t6 The Ilve=~stock owners-., -

ﬁﬁ’$&hﬁth§ area under his charge.

] ‘
R »
% P While on tour, to visit NIP camps for the purpose as -
‘also to deliver lectures ou different nspects of Animal Husbandry
‘to generate bettor awarenes:. among the locul people about common
-dlseases and hygenic management of ]ive-dtock for better profita-
‘blét, For this purpose, his monthly tour programme will be final=
i#ed well in advance with the approval of the Circle Organiser, 1|
ﬁggyconcerned CAS Grade-1(Vet) and the A.O.

,\“;4.' ' To submit his tentative tour programme for the following
;‘Qimonth through C,0, to CAS Gr=I(Vet) at lenst a forthnight in

,n3vanoe. AL of et
:5y. __  For every calendar month to submlt n detailed tour diury “--—--

~to' his controlling authority to reach him by the 7th of the . :
“following month at the latest. Generally, his touring will be with
{NIP ‘teams but only for a day or two at ecach such camp or with COs/:
CAS Gr=-I(Vet) Independagnt tourlng may be nllowed in speuial !
ges by CAS Gre=I(Vet)/C.0 with the approvuluof,AO/ﬁho. ' '

To asslst the CAS Gr=-I(Vet) in perfuhming'day to .day worlke

7, - - To properly'maintain expenduble and non-expendable stock
i qfiemedical stores/equipment etc, us also the stock and issue

~5qegisters and other records in connection thrvof, These will be ©A
'verified by the CAS Gp~I(Vet) once every guarter and by other

G

ticonoerned supervisory officers peniodically. AFO¢SFA(Vet)/HCQ!gy) .

.Constable(Vet)-will be personall responsible "Yor any lapSes
“4ndIuding for shortages In stores gquipments In thts regarde

4

!

T 47" o strictly follow the instructions and orders of . {
i CAS' Gr=-I(Vet) and other supervisory officers and to onrry out the |
!

~A

:%"“Y- gterinary_ciyvic agtion propriumn® Jaseordingly.
ligy, o T e
#9474 .. To ensure-that kits provided to him are properly utilised
bJ@?QéKﬁpt ready asper requiremente . L

! ...11 [ - :

§/3 L .
& é&10.wa' To administer only those drugs/medicines which he has Lo
o ’ ?&beenitaught and is authorised to hanile. He will not ndminister
. v Latrevenous injection/treutment beyond his skill and competence.

- 1n case of any complication he would contuct CAS-Gr-l of his

<'niea for guidancea S - -

0 ,a.lar".
I
%,

e can . R

— N

P

o ‘K ..

x5 . ' o Condld/~- 2o£
N T : - !
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< o S
o " i | ' ‘ ‘
e i
..’JT: ) | | i
“/.(. . - ". - ' I l ;
S .the State Veterinary Dispensary/“ospitalfce“tre etc. i | :
g “(these areas/villages will be given the lowest praority)e TR
- 'g. . To submit his monthly Jetailed tour diary highlighting 5 7
. iall aspects ol the work done during the month to his ContrOl'a"i‘/' |
" _ ying Officer by the Sth of the following month at the latesteiny fn
. Ba0J. To ensure that at veterinaty oentreg, emergency’ tray Vi 'Q%LM;
£ fand first aid kits are always keptn rendy and reserve to’meet’ ;I
| Zany type of emergencys - L Sy

110 To correctly pre pre in advunce and submit in time the
;annual/supplementary veterinary indent of medicines/ equlpuent/
“other stores to the $5B Directorate, New Delhli, through the e ;
_rDivisional Organiser for timely procurement of gtores ' - ?
1paperials.' i ' '

':lv' . ." '-‘.)‘~|x:. 3 . ' . . )
o ”7$H2£ - To correctly and eupeditiously distribute the veterinary 7T
e Jistores/kits etcs on receipt among'the.AFO/SFA(Vety) wder ' L
' 5%h§q aontrols - , i e ‘ ok
;”'!.: " tv, . . . ‘l ;
.o i

4 "t'," . 'ii‘r‘

IR : : : . .

_ #4134’ To ensure proper and up-to-date maintenance of medical
S y8tock and dead stock registers(lnstruments/equipment) and .
~other prescribed documents/records etc.

[

?;1&; To ensure thal there is no excess stocking apecinlly of ’
%gshort—life druzs which may lead to avoidable wastage. To also | i

[

\tensure that me {cal stores held do not become date expirede’ - i

e A
%A‘:\“.“s“"“ roIme et ' = : i -

BISTEAMTIS LT . — e -
/ 5, To keep close liaison with the local State Anima .
= Husbandry authorities/Army Veterinary Hospitals, etce in the

e i ——_/’“__i‘:t.,_.._,

- _Etae

warea -of his responsibility. Also to keep -himself abreast of v
ii’developments in his professional field as also about . important: o
i-Animal Hnsbandry programmes/activities-undertaken'byuothexw#iaﬂ;__q;,%
o : . . oY R toy o L
iﬁagxhbritips/ageucigs in the area. | | i R A
N S ' s | N

+16y To regularly submit the monthly progress report (MPR) L
?fin“tgg,prqggribed proforma in respect ; of his area of cherge P

J;xhrougﬁ‘ﬁls‘dﬁﬁtTDITlng officer in time so that the consoli~ g
- .dated complled report reaches the 538 Directoraste, Hew belhi |

.by the due date. . I
B ' . : J
T 17 the CAS (Veterdmary) posted at the proaining centres - g
will submit the MPR in respect of his work through his AN
- controlling officer to the pIG(TL) with a cépy to the Chief 2
“yeterinary:Advicor, 3538 Direcborate. oo
by ' . i
. 18, To undertake and perform such other duties as may bR o
ussigned to hii by the higher authoriticse i
i — gﬁgi i
/R . | ' " "
- . ! Ty
: i
SO ' ;-7 ¢
,\. B a)- \ ;
v
. . “ /'
PRt W/ S
' _ ‘ " -. N :.A'"f\:
: \ A ~ e » v
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GROUP |- 1

1,. Farm Superintendent

2. Superintendent (Dairy)

3. Dairy Farm Superintendent

4. Farns Manager

5. Dairy Manager
- & Dairy Cattle Manager
" 7.Assistant Farm Superinicudeut
- 8. Assistant Superintcndent

Truany

9 Jumion Farm Manager

' 1), Junior Garden bupmmcudcm

'} i '.'.'. {1. Junior Manager

' .12, Junior Superintendent

13, Assu. Furm Munugenient Uilicer
14. Assistant Managcer

15. Field Officer

16. Field Supervisor

17. Assistant Ficld Assm.mt

_ . Field Assistant -~ 1 7 o
. 19:" sumor Field Assistant

'20., Junior Field Assistant-cum-
“Curer
- 21. Curer o
T~ .’22, Fieldman =~ - °

. 23. Senior Farm Assistant
24, Senior Assistant (Farm)
25. Farm Assistant
+26. Junior Assistant (Farm)
+# 27, Herbarium Keeper
s 28, Herbarium Assistant,
.29, Nursery Assistant '

/' '-

s Y] .’

SN

‘Appendix 11

Classiﬁcatioh of Technical Posts into Various Groups

0. Semwor Caditle Siipervisor
Al- Animal House Keeper
32, Horticultural Supervisor
33. Forester ‘

3! -Senior Stockman

). Stockman

30. vownnary Officer
37. Senior Veterinary Assistant

1" .\?
29 Voterpinary Aseten

A Vet y Croitndlinder
40, Tashing Muse

di. Sumiur lochical Aai
12. Technical Assivtang
43, Jumier techmen Assiniant

44. Rice Production Training Asstt.
45. Agricultural Assistant

46. Botanical Assistant |

47. Cxtension Assistant

48. Entomological Assistant

49. Horticultural Assnstant

sstant

. 50. Livestock Assistant . {

-—

51. Meteorological Assistant
52. Physiological Assistant
53. Plant Protection Assistant
54. Sced Exchange Assistant
55. Asstt. (Seed Production)
56. Scnior Soil Assistant

57. Stock Assistant o
58. Senior BlOck Assistant
59. Field Plaatation & Store Asstt
60. Junion Survey Assistani -

‘.

ANNExdm,A[?
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" ANNEXURG- 4,

' . A42  COMPILATION OF FIFTH CENTRAL PAY.COMMISSION REPORT

A\

.

T — 3 . "

S.

(b) Sr.Physiotherapisy ~ 2375-75-3200-EB- 8000-275-13500
: . Sr. Occupational ., 100-3500, ‘ !
p Therapist n
XX. PUBLIC AND SOCIAL HEALTII WORKERS
() MedicalSocial ‘""" - 1600-5002300-EB-

‘Worker (holding """ 2660 . o
qunllﬂudono‘f?al e ER ‘ '
Graduation or Gradua-
tion with 2 years ‘ S
 diploma in Social Work). e
(b) SoclaWorkd/
Psychiatric Worker

. (holding gualiﬁcatiou

$500-175-9000

1400-40-1800-ER-

© 5500-175-9000
502300 S
Mt

K
l ot

. .. ——of Post Graduation of /_,____._....'.'.’_--f-..- T

" “"Graduation with 2 years
diploma in Social Work) , o
© ‘WelfareOfficer ' *'"" 1400-40-1600-50-"" "+ 5500-175-9000
~ (Grade I)/Probation 2300-EB-60-2600  °
Officer (Grade 1)/ .
Prison Welfare Officer :
XXL RADIOGRAPHERS/X-RAY TECHNICIANS -
——--(s) Radiogmphes ' ' 135030-1440-40- . 5000-150-8000
‘L v 1800-EB-50-2200 " ¢
- () Radxoguphemequiﬂngmﬁmmum”‘? M 4000-100-6000
' (of 2 years diploma/certificato . o : :
efer 1042
XXil. OTHER TECHNICIANS . S
(a) Posts requiring Matriculation with some - 4000-100-6000
(b) Techniclans with either a Degree in h
< Sdence or Diploma in Engineering
.. XXIIL GARDENERS AND NURSERY WORKERS
(a) Sr, Girden Atiendant 715-12-871-14-1025 2650-65-3300-
cL.r fryge oottty R R A .‘:I(L"70_45w "
 3050-75-3950-
' 80-4590

N TR R AT !

" 8000-275-13500

)

TEY T 5000-150-8000

)

g

825-15-900-20-1200

W b et o W

 XXIV. VETERINARY STAFF
' . (a) Briry grade for all posts

requiring a degree of B.V, Se.

" and Animal Huihandry with

1cglatnting bn e Veislnmy

Comncdl of Insdle wa the i
nwimn csscntial qualificadon
(b) " Assistant Veter- ' 1200-30-1560-40-

padan/Biological 2040/

(b) Asstt Foreman

SOO0- 1 50- BOLD

Y,

52.96

'

52.107

52,1077

5211

P NP

s211

55.1‘;29 -

55.129

[ 4
Nt
S5.291,

i

’

|

55.296 °




— "A.R.Thoubal, a resident of Chingamakha Maisnam

,v\\/

CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHNATI BENCH .

~

original Application No. 65 of 2002.

Date of Order : This the 1llth Day ‘of December,2002.

__The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

!The Hon'ble Mr K.K.Sharma, Administrative Member.

o

!

. Shri Soraisam Manimacha singh,
' veterinary Field Assistant of

|
. Assam Rifles now posted at

Leikai, Imphal West pDistrict, Manipur ...Applicant

By Advocate Sri S.M.Singh.

- Yersus -

1. Union of India,

through the Secretary to the
Government of India,
Ministry of Home Affairs,

. ‘through its Secretary.
fféy‘/covt. of India, New Delhi.
w' : .

%" 3, The Director General,
-~~~ Directorate of Assam Rifles,

shillong-793001.
-4, The Deputthnspectof General,
MP Range, Assam Rifles,

h m—'t . | e T T e e ——— T .
g -

5. The Commandant,

_7th_Assam _Rifles,
s ries, — o _
Thoubal. ) ’ e T TRespondents

By Sri_A.K.Choudhury. Addl.C.G.S.C.

i

ORDER
2% - -

CHOWDHURY J.(V.C)

The issue relates to.upgrndation of pay scale of

Veterinary Field Assistant serving in Assam Rifles to

%5.4000-6000/~ in pafity with those other counter parts.

=¥ * ANNEXURE. 4,

L
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.i& 2 Mr A.M.Singh, iearned' counsel appearing for ‘the
toe——— _ applicant—stated FEhat the applicant ~was Tagitating the

'
s

matter in different forums and failing to get any remedy he

‘moved “the~ Imphal ~Bench of Gauhati. High Court ~in "Writ
Petition(qivil) No. 798 of 1499. Finally by order dated
31.12.2002 the w#it Petition was disposed of directinyg the
applicant £o‘move tﬁe appropriéte foru%}to seek his remedy.
Herice ihis application before the Triﬁun#l for rédressal of

his grievances. Mr Singh also pointed out to the reply
\ . .

’gubmitted by the respondents in which it was indicated that

v

the authority took a decision advising the Assam Rifles to

process the proposal of cadre restrpcturing‘of the post of

¥

Veterinary Field Assistants in the manner indicated bhy the’

:—ﬁMinistry of Home Affairs in its communication dated

17.12.99. The releVant text of the said communication —is
'_roduced below :

(i) DD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed by
them. ITBP is also processing the
proposal on the same ‘lines. Assam
; Rifles was advised by Dir.(Pers), MHA,
to process the proposal for cadre
restructu<ing of the post of VFA.

(ii) To maintain unifprmity ‘in
educational qualification = and  pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was" advised to
process Lhe proposal in consultation
with the BSF and ITBP, so that a
similar proposal on uniform 1lines is
formulatoed.

R : (iii) As the posts. of Veterinary stff
Vo : in BSF and ITBP are combatised while in

IR P Assam Rifles VFAs are civilians, to
‘ : maintain the uniformity in the rank
CEn ! . structure, Assam Rifles were advised to
B propose the combatisation of these
' ' posts as well.

il



‘s

(iv) Since the matter is
subjudice, any decision for upgradation
of pay scales in Rifles can be
taken &fter finalisation of the Court
casge,"

b ———— -

Assam

Mr— A M Singhr; _learned—counsel  for thé~-appii¢ant'“ha% also

drawn our attention to the communication sent the

\

I)y

implementation of upgradation of the pay scale of

t inary Field A551stants in the Assam Rifles. The said

communication indicated the

clearly of

decision the

ffiitthority for revising the pay scale.

'We have heard Mr A.M.Singh, learned counsel for the

applican: and also Mr A.K.Choudhury,”léarned Addl.C.G.S.C.

for the respondents at length. Considering the facts and

circumstances we are of the opinion that the matter requires

" no further adjudicatlon from our end. The{Governmeht~has

~~ taken a decisxon in princxple and in view of the pcndoncy of

the Court proceeding the authority did not takefany step for

- made by the respondents we dispose of this application with

a directidn on the respondents to implement the hndertaking

3

'f'?—ﬁﬁs expeditiouély as possible, preferably within. a period of

three months from the date of receipt of this orden.

Thepe shall,

/.

Sd/VICE CHAIRMAN
S/ MEMBER (adm)

SERIET RS gz Lo muSeESSAEES -

alread |V

Ministry of Home Affairs dated 31.3.1998 1nd1cat1ng its mlnd“

" implementation of the matter. In view of the-dlea;ﬁstatement'
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' — - RS
o I
§ A 1w ‘]
No.11.27014/16/99-PF.1V T .
L , Governmént of [udia/Bharat Sarkar - ' » )
Minjstry of Home Alfnirs/Gril Mantradayn .
A . Aw\\*_ - /;
T T e Delhicthe 28" tlie October, 2004 ;o
ro, |
© " The Director General | | i
Assam Rifles ‘ ' ‘ o
, Shillong - 793011 e e
T Subject: 0.AN0.65/2002 filed by Shri $.Mani Macha Singh in CAT )
N e _:T(,;ipy_y_.ahny_yﬂl_qh for upgraded pay scale of 58.4000-6000/—. | s
;:'.': 4, 1‘ S ir-, . ' ) | ' | ‘ ‘ .
e . . . * ! ':
SRR Ifn‘lp'.dh:culed-ukw_mt doyawdetter Nu.L ) Q'_l‘f\'/'rl_(>2/iZUQ3-chul_ dated /
"?’.’;29.9.2(_)0.3 on the subject cited above and to convey the sanction of the competent N
< -authority 10-grant that reviscd pay scale of Rs.4000-6000/- in place of Rs.3200- :
- 4900/- 1o Shri Mani Macha Singh, Velerinary Field Assistant: of Assam | ifles, ||
with ithmediate ellect in compliance ol the order given by (he Hon'ble Gu: ahudi e
‘Bench of Central Administrative ‘Tribunal.in 0.A.No0.65/2002. . : l
o, ‘.‘42; . “This. issues With the approval of Ministry ol Finance vide‘l their }
U.0.N0.12/52/99-1C dated 17. 10.2003 and Integrated Finance Division of MIIA ol
.. -.vide their Dy.No. F,2082/Fin.V/03 duted 27.10.2003. L= |1;
| ' | * . Yours l'uillnl'ull_\': - : |
— A P
o ~ //I deo
' \ (P Deb) '
, e " Section Officer !
Copytorr L L
N I P . PAO, MHA, New Delhi. - o
—"‘" — 2. — PAO, Assam Rilles, [aitnnukhra, Shillong. o "
3.0 FAAR, Shillong. 1
-4, Ministry of Finance. Pepurtment ol Lixpenditure (. . - ; i
s DGACR, TP Listate New el I e
S 6 FinvV(MUA) |
LT Pers.Hi Scetion, MHA. |
R, LOAR, New Delhi. : '
9 . N
__Copy for information { N
o C(Pbeb)
—_—— Section Officer "~ 7™
: | |
] e
|




~ Sir,

NQNEXUS& ~@«} 1o
W,

The Chief Veteriaary Otflcer,
.. Governmant of ,India, Miulstry of }bm° Affairs, - - -

Office of 'the bLirectorate, S.3.8.,
Bast Block=V, ReK.luram, New uélhl-llUJGb.

( Through prupar chanuel).
Subject:® Requbst for reconsideration )f JFA\V)'Q
pay scala,

With due respect, I the uwidersigned have the honowr the

.~ following few lines under your kind counsideration and necessary .-

~action.

That, Sir, I'have submitted this application ia r/o
SFA(V)'s taken on direct racrultment vice uatad lé-1-v4. Alraady

wa_are passed "flementary Animal Husbandry and Vetarinary sclence
~ Bxamination' under A.H. Dept. Govt., of Manlpur at Veterinary Fild

Assistant Traiuing Centre, Porompat, Imphal (Manipur).-As per

recruitment Rules of sre. Field Asstt. (vety). I supmitted required

 docum°nts—4n,xaur Dapartuent-before-intervew and in time of appoint-

mant as per vide No. IV/8A-2(23/92. LS. J&K/ 1479192 dated 1§-7-Y4
(EncleNo.1l) and also I attendea the ofiigial Jduties & work done

f:jas a SFA(V) as per vety. liva stoclk Asstt./Stockment/ Uressarts of

Animal Husbandry and Diarying bept., Ministry of Asriwiture,

% . Govt. of India vide Ho. 53- 71/38-LLT(uid) datad 17=3-Y43 and vide

Noo 57/VET/§SB/94(II)/646‘47 datad 9=6+95 ‘\‘HCLM‘OoZ & 3/0 As pn.r
" GeGeSe (VEty. ataff's) rules the pay scala of Animai i{usbandry

Asstt, /°tockment/Compounder/atock Asstte. and Lr2sser has revised e

wf“?ana accepted to R3.400U= LU=6UV0 sinca lst Jan., 1956 (3ncluseu
" No..4) of page No, 87 & 91 of “Accumulation of 5th Pay Commission

part B/C). And simillarly Field Asstt. (Vety) of Assam Kif Le

~ Departmant, Ministry of Hume Attaires, Gevt. of India nas receivad/
revised & accepted G50=2u-1150=25-15U0 to 40UU=1UJ-6UUU since

‘last year. But till to=day SoFe.Ae{V) of vur 338 ieptt. has uot

revisad & accepted the scale of 40J0-1lUU-6UUU, In anJther say,

" . .the essential Qualification of SFA(I1) and E.A.(V) ara eqqlvalbnt

.qualification as per racruitment rulzs in our Ueptt. It has been

tha_causes of moral dowa against th2 auties of vur 3FA(V) staffs.

.Trat the above cous2s plrase, re-consideraticn of pay scade for

SFA(V)‘S in your “Deptte. Simiilarly F.A&. (Vaty) or Assam Rifle

De Deptty, Ministry of Homz Affairs and as pr GeCo8a rulas (Vaty.

staf f), Govtiof-Indiain—puwdic—latawc2ste -~ . 7

Thank you.

Bnclosed; - lu(ten) only. | | S

fours faitnfuily, ' -

( SUMe Sl RUMAR-
3.t Ao ‘V) .
Offica of tn2 8.0.F. /b:o-uharnaWa(uihar,,

| (T’mp. ’\tt "icn)u
e ' A ¢ V\\"‘
Advecopy toi- C.V.D, b;y JP*



T _ . - ANNEXURg:
| : | iy 'No.lS/SSB/A*4/2002(2)—2357' o
Goverment of ‘ITndia - C '
o Co - Ministry of Home Affairs
e | ' : Directorate Gendral
"cW,,f."' ‘ . Special beriGé Burecau
X /f“~; LT - ~ East Block=V,R,K.Pura m.

'

‘s o ) . Dated the 14,5.02 ;
fl{i S - -Mémorandum. ' ) B .y

—

please refér to his Memo NO.6/Vet /SSB/2001 /vC-245 dated
23.4.2002, forwarding therewith an application of Shri Ch,5unil

 Kumar.SFA(V) regarding reconsideration of Pay Scale of SFA(V).

.. 2,  The Scale of pay of other designated post prevailing in

.~ "4 '* the other Department can not be made applicablé in this Depart-
N . ment, The pbstzis‘deSignaced as SFA(V) .the scale of pay attacfhed °
AR to the post of Head constable will be admissible to the: .
‘- .. incumbents holdi he post, Hence individual concerned may be
+ - . informed.accordingly. . | : R e

R - In this regard circular Memo. of%thiéLHQrso No,.,30/5sB/
_ ' A=-4/99(12)-3094-3109 dated 26.4,2000 ( copy enclosed ) may also
< ) please be referred to ‘ .

4 This issue with the approval oﬁ‘x.c.(pers)o

K Enclos: As above, » : o ' :

T . sa/- ' 13.5.02
(e o ‘( KAMAL RAM )

. 'T S ASSISTANT DIRECTOR (EA.IV) | .
Lo (o) . r“‘ . ) S o

+ 8SB HQrs.

%;,'   The C.V.O.
B New Delgi. S | | - | .

b e “mmre—— oo — -
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